
 

 

 
IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE:  

SONITPUR AT TEZPUR 
  

Present:      Sri Debashish Saikia,AJS 
    Chief Judicial Magistrate, 
   Sonitpur, Tezpur. 
    

GR CASE NO.1133/16 
(U/s-352/294/506 of IPC) 

 
State 

 
-Vs- 

 
Juwel Borah   …..        Accused person. 
 

 
Appearances: 

 
   Mr AK Sahani, 
  Learned Addl PP       :   For the prosecution. 
  
  Mr. S Gupta,  
  Ld Counsel    :   For the accused.  
 
   Date of recording evidence  :  08-05-18. 
 
  Date of hearing argument    :  08-05-18 
 
   Date of judgment        :  08-05-18.    
 
 

J U D G M E N T 

 

 The prosecution case in brief is that :  

 

Smti Munu Saikia lodged an FIR under Bebejia Police Out Post on           

16-08-2016 alleging interalia that at about 6.30 pm while the informant came 

out from her house to see who was pelting stone at her house and on seeing 

the accused Juwel Borah, she enquired him about the matter. The moment she 

enquired, the accused rebuked her in filthy language and also assaulted Smti 

Jina Saikia, the elder sister of the informant with a big lathi on her waist.      
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Hence, the ejahar.  

 

 

2.  On receipt of the ejahar I/C Bebejia OP forwarded it to the OC Tezpur 

Police Station to register a case. After receiving the ejahar, O/C Tezpur PS 

registered a case under Tezpur Police Station case No. 620/16 under Section 

336/325/294/506 of IPC and started investigation of the case. Upon 

completion of investigation police submitted the charge sheet against the 

accused person under Section 342/294/506 of IPC to face trial before the 

Court.  

 

3. Cognizance of the offence was taken, and summons’s were issued 

against the accused. The accused person appeared and particulars of offence 

under section 352/294/506 IPC was explained to the accused to which the 

accused pleaded not guilty and claimed to be tried.  

 

4. During trial, the prosecution has examined two witnesses including the 

informant of this case.  Defence has examined none. Statement of the accused 

under Section 313 CrPC has not been recorded as there is no incriminating 

materials against him.  

 

 5. I have heard the arguments advanced by the learned Counsel of both 

the sides and have carefully perused the evidences on record.  

 

POINTS FOR DETERMINATION: 

 

   1. Whether the accused person on 16-8-16 

assaulted the elder sister of the informant and is 

liable to be punished under Section 352 of IPC?  

 
2.  Whether the accused person, at the same 

day and time, uttered obscene words at the 

informant and is liable to be punished under 
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Section 294 of IPC ? 

 

3. Whether the accused person on the same day, 

and time, committed criminal intimidation by 

threatening the informant’s family with injury to 

their person and is liable to be punished under 

Section 506 of IPC? 

 

DISCUSSION, DECISION AND REASONS THEREOF: 

 

6. PW1 Smti Munu Saikia deposed that she is the informant of this case. 

She also stated that she knows the accused person, he is their neighbour. 

The occurrence took place on 16-4-2016 at about 6.30 pm.  On that day, 

accused quarreled with her and her elder sister over a trivial matter. Later 

she has filed the case out of misunderstanding. 

 

 Further she has stated that they have compromised the matter with 

the accused person and accused also agreed to withdraw the case which 

was lodged by him against them.   

 

PW1 has identified the FIR as Ext.1 whereupon Ext.1(1) is her 

signature.  

 

7. PW2 Smti Jina Saikia deposed that informant is her sister. She also 

stated that she knows the accused person, he is their neighbour. The 

occurrence took place on 16-4-2016 at about 6.30 pm.  On that day, 

accused quarreled with her and her sister over a trivial matter. Later her 

sister filed the case out of misunderstanding. 

 Further she has stated that they have compromised the matter with 

the accused person.  

 

 Defence side declined to cross-examine the PW1 and PW2. 
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8. Upon careful perusal of the evidence of PW1 and PW2, it has come out 

clearly that no incident took place as alleged in the ejahar. It also appears from 

the evidence of the PW1 that she lodged the ejahar out of misunderstanding 

and at present, she does not want to proceed with this case. Hence, the 

offences under Section 352/294/506 of IPC are not attracted in this case, and 

as such accused is held not guilty of the offence he is charged with.  

 

O  R  D  E  R 

 

 

         Accused Juwel Borah is acquitted of the charges u/s 352/294/506 

IPC and is set at liberty forthwith. 

 

 The liability of the bailor is extended for 6 (six) months from today as 

per provision of the amended Cr.P.C.  

 

  This Judgment is given under my hand and the seal of this Court on 

this 8th day of May, 2018. 

 

 

(Sri D Saikia) 
Chief Judicial Magistrate, 

Sonitpur, Tezpur 
Dictated and corrected by me:- 
 
 
 
 
     (Sri D Saikia) 
Chief Judicial Magistrate, 
     Sonitpur, Tezpur 
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A P P E N D I X 
 

 
Prosecution witnesses 
 
1. PW1   :   Smti Munu Saikia 
2. PW2  :    Smti Jina Saikia 
 
 
Defence  witnesses 
 
Nil  
 
Documents exhibited by the prosecution  
 
Ext.1  :  FIR  
 
Documents exhibited by the defence 
 
Nil.  
 
 
 
 

(Sri D Saikia ) 
Chief Judicial Magistrate, 

Sonitpur, Tezpur 
 
 
 
 
 
 


